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TRANSPORT DEPARTMENT

NOTIFICATION

The 17" November 2016
No. 01/Ni.(Vividh)-194/2013-6764—In exercise of the powers conferred by
Section- 38(1) of The Road Transport Corporations Act, 1950, State Government had
superseded the Bihar State Road Transport Corporation vide Notification No. 4609 dated
12-10-1999 for four years from the date of Notification i.e. from 12.10.1999 with prior
approval of the Central Government. Again the supersession period of the Corporation
has been extended from dated 12.10.2003 to dated 31.03.2014 vide notification no-6732
dated 31.12.2013, from dated 01.04.2014 to 31.03.2015 vide notification No.-2149 dated
07-04-2014 and from dated 01.04.2015 to 31.03.2016 vide notification No.-4699 dated

21-09-2015 of the Department of Transport, Bihar, Patna.
Affairs of the Corporation are being conducted by the Administrator duly
appointed by the State Government. The State Government is satisfied that it is necessary

to keep the corporation in superseded stage.
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And whereas, it is necessary to extend the supersession period from 01.04.2016 to
31.03.2017.

So, in exercise of the powers conferred by section 38(1) read-with-section 38(3)
(a) of The Road Transport Corporations Act, 1950, the supersession period of the Bihar
State Road Transport Corporation is being extended from the date 01.04.2016 to
31.03.2017.

By order of the Governor of Bihar,
SUJATA CHATURVED],

Principal Secretary.

PUBLISHED AND PRINTED BY THE SUPERINTENDENT,
BIHAR SECRETARIAT PRESS, PATNA.

Bihar Gazette (Extra) 1000—571+50—Egazette
Website: http://egazette.bih.nic.in




